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High Court of Jharkhand, Ranchi Bxt.: 116 )
4 Letter No. 362S” /dces.
Dated: 22og |-
To

All the Principal District & Session Judges, .
including the Judicial Commissioner, Ranchj.

Sub.:-  D.O. letter No. A2J/Probono/08/17 dated nil of Sri Ravi Shankar Pragad,
Minister of Law & Justice and Electronic & IT, Government Of India
regarding “Pro bono legal services”, :

Sir,
Enclosing herewith a copy of a letter bearing 1.0. No. A21/Probono/08/17
dated nil with it’s enclosure, received from Sri Ravi Shankar Prasad, Minister of Law &

Justice and Electropic & IT, Government of India, I am directed to request you to

ey

circulate the aforesaid letter émpn_g_ all the Local Bar/s for information and needfu] ag 'é;lso o

upload the same in the official website of your Judgeship,
You are also 1‘eque§féa o get the names of Advocates who are willing for Pro 3
ool i LS

S —

Bono Services under intimation to this Court.

"'--ﬁ_.....-—-—-——-——...._,_——___m_.-___. e —————
[]

Yours faithfully,
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L XfOvTER Wi
“RAVI SHANKAR PRASAD

whm' sy

D.0.No.A2J/Pro bono/08/17: _ B

Dear Chief Justice,

As you are a[reacly aware, on 20” Apr 11, »
initiative called ‘Pro Bono| legal services’ on the |W(.
through which interested lawyers can register ’Lhen
pro bono services lor UI'ldC’l’Dl ivileged llil?ﬂﬂtb who
this portal litigants h om nmmmlj?ﬁd ujmn'mmtle<; ¢
advice from the pro hono lawyers. %

Qur Hon'ble Prime Mlmster Shri N"\rend
importance of legal aid to the poor in a mcenLLIW
fraternity, to do more pro "bono’ worle for poor.lmd
legal aid’.

Bearing in mind the social and e‘conomib ¢
India, the Pro Bono service is an important element}
provides people with the legal help they OthEI”WiS(-;.‘-'{_IU

Since its launch, | he service has seen enco
nationwide and so far 1{;4 lawyers have: 'ﬂmaclly
service and several lawyu‘s have alr mdv been. ass: gl

Presently,. the DLpallmuu of Justice 1&. in
mobile’:.app for- the: Pro- Bono um‘wco to fJurH
communication between the re gistered ) pm Jhono ‘m Wy

I shall be Prfm,{ul il vou can circulate llm
lawyers practicing b(}forc the High Court and cuco
Department of Justice porlr\l to provideiPro Bmm icg‘

Your kind. HLI])])OH, i this u,mrl W1H 550‘ o
_culture of pro bono legal smvu.ew in. DH! caunliy I

a
i ?

With regards, -

. Shri Justice Dhirubhai N. Patel, y — 1 f§

Acting: Chle{ Justice, )
" JTharkhand’ Ihgh Court, .
Ranchii— 834002, _ o ol
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MINISTER OF
LAW & JUSTICE

: and:
ELECTRONICS & IT
GOVERNMENT OF INDIA

017, 1 launched a web based
bsite of Department of Justice
iselves and volunteer, to offer
are unable to afford.Through
an also apply for legal aid and:

t

-a ‘Modi also highiighmd the,
met and appealed to Lhc, legal .
orll.y of whom still c'm 't avail

)ndition of the mar{fin"lli?cd in -
m the access to Justu,e as it
nnt get. ;

raging response fr um lawyu“ ;
-egistered ‘with the 1?1'0 bono
led cases as well: ‘-

the process of c|evélopin;: a
wer. facilitate and hiO'ldb&S(—“‘
ers and interested; htlgams

letails of this lﬂll!"lll\ﬁ(“ ’llTang'-
m:ugc them -to mglstcr on 11"19
1 'aervu es. :
loup way in th,ng,thémng the
i
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Yours <‘ince.e1y,
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(Raw Shanka Prasad)
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